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Centra! Administrative Tribunal, Principal Bench

C. P Wn 1 f 1 QQQ !n ^

Original Application No. 3292 of 1992

New Delhi, this the day of June.2000

Hon' b I e Mr . S. R . .Ad i ge, V i ce Cha i rman(.A)
Hon'ble Mr.Kuldip Singh,Member (J)

Shri O.K. Jain

S.'o Late Shri M.K. Jain
R/o 242-0, Pocket-1, Mayor Vihar,
Phase-I.

! h i -Q1 — f ! t i r

(By Advocate - Shri M.K. Gupta)

Versus

1. Shri Kama I Pandey
Sec r e 13 r y,
Ministry of Home .Affairs.
No r t h B!ock, New DeIh i-110 001.

2. Shri R.K. Raghvan.
D i rector, Centra! Bureau of Inv
B!ock-3. CGO Comple.x.
Led i Road, New DeIh i-110 003

^t ! gat i on

3 - Dr. S.R. S i ngh
D:rector, Central Forensic Science
La b o r a t o* r y .
B I ock-4 , CGO Comp I e.x ,
Lod• Road, New Delhi—3. - Respondents

(By .Advocate - Shri Gajender Giri )

ORDER

By Hon'ble Mr.Kuldio Sinah. Member (J)

where i n

^ ™ i"

This is a Contempt Petition filed by the applicant

he has alleged that the orders passed by this Tribunal

19.11.1998 has not been compI ied with by the

respondents. In the order dated 19.1 1.1998 f.-.! !.^vi'i-n

d i rect i ons were g j yen;-

10. .Accord i .ng I y this O.A is .h i
of with a direction to respondents that subject^to
the aval labs I • ty of a regular vacancy -"if Pr ^0
Gr.l! on or after 31.7.86, they"shouId' consider'
applicant 3 case for promotion as SSO Grade'!
against that vacancy w.e.f. that date. in
accordance w-th the Rules and instructions on th'^
subject. and in case applicant is found fj-.r
promotion as Sr . S.O. Or. M 'a. . e . f . such date
he will be entitled to all consequentia'~b«nefi'
including consideration for promotion to hicher



r j-v I r' r'

t i on 3 shou 1 be i rr-p ! srr-en

•f he da t e of receipt ri f a

M r^_o 3 t 3 . "

2, The g?~iev3ncs of the cofnp ' a i nant/app! icant is that

i fr> th- t !fre frame given by the Tribunal , the di rec tic-ns

r: i \.or. pv +hc= Tr ihuna! remains uncomp' led with as review DPC of

the petitioner's promotion as Sr. Scientific Officer Grade-!!

has not been convened within the time limit. He has also

+ tha^ he has made further representat i on on the basts of

the Qrders/d i rec t i ons given by this Tribunal, but no act ion

3 fiirtKfsr thst sctlon of ths rsspondsnts

amounts to deny him reconsideration to the post of Sr.

Scientific Officer Grsde~~ f ! , which is i ! ! cgs ! , unjust and

vic-ative of the directions of this Tribunal and it arr^ounts to

Ccr>ten"?pt of Court

The respondents contested the app! icat ion. They

d 1- } 8 d j j v.. d i j : w d v t t . j j : d ; d d p w j : ^

pleaded that the copv of the order was recs i ved on

lation by the CBI and CFSL.

sent to the Sec re a r'-' UP'^.r ."•.n 2- 4

requesting them to hold a review DPC for considering C.K.

•Jain's case for promotion to the grade of Sr. Scientific

^ f ' *->•—k /-IQ— f j
v/ j } j *w d r r d '-u d j I .

wa:

• • The Un ! on P'.jb I 1c Ser v i c" '•./ i -f j 7^

letter dated 17.5.99 requested the CFSL to furnish the

relevant documents, I.e., UPSC reference No., under wh'—h

the original DPC was held, up-to-date authenticated copy of

Recruitmrent Rules, up- +o-da +« i in rn-'=.nn-+



s n n I i n i
•*H f • • — "

.3, y
ssrsPiCs stc. Thsrssftsr furthsr

corr^^porsdsnce is going on between the respondents and the

t ipcip

^ ii" !ci ^ ^ "f iTh ^ i" W ;*4 ^ ^ ^

remained quite vigiiance and active for implementation of

the orders of the Tribunal and there has never been any

wiIfu! intention and si Ience approach on the part of the

r s s p o n d Gn t s

7. ThsrGsftGr. tho .TsS 11 g r ws s Hgs p -d . T h s • gg r n^d

counsel appearing for the respondents stated that they

ha'/e been wr i t i ng -/ar i ous Iet ters to •^h® UP—C K,ri! H i nrj

a review DPC and since lot of paper work is required to be

done to fo! low up the matter which has taken sti 11 longe'-

t i me.

2- We have heard the learned counsel for fhe

parties and have gone through the records of the case.

'• frorr- the record it appears that though there is

slight delay in complying with the directions of the Tribunal,

the documents on r^eoord and correspondence de +,he+ t.bo

respondents are taking up the m,atter with the UPSC and if i •=

rout ine office work which is causing delay. But +hi.= n.-i-t

show at all that there is any contumacious or wilful

disobedience on the part of the respondents in complying with
+ K directions of the Tribunal. VJb are/^of the

opinion that no case for contempt is made o

respondents are further directed to see that the

T.!" i buna I are comp I i ed wi f h "S j v s

P r t o r f t y

cons i dered

O U 0 rs H f H

orders of the

i ng i t f ••^n• • O • - » — f-r



Rakesh

\

1 n ! n nf ♦ hfi —C P

Notices are discharged,
n

(Kuldip Singh)
Member(J)

(S.R.Adi/e)
Vice Cha i rmanCA)




